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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
(Adjourned Meetings)

THE KARNATAKA LAND REVENUE (SECOND AMENDMENT) BILL, 2017
(L.A. Bill No. 7 of 2017)

A Bill further to amend the Karmataka Land Revenue Act, 1964.

Whereas it is expedient further to amend the Karnataka Land Revenue
Act, 1964 (Karnataka Act 12 of 1964) for the purposes hereinafter

appearing;

Be it enacted by the Karnataka State Legislature in the
Sixty-Eighth year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Land Revenue (Second Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 94CC.- In section 94CC of the Karnataka
Land Revenue Act, 1964 (Karnataka Act 12 of 1964), in clause after clause
(viii), the following shall be inserted, namely:-

“Provided that, in the areas lying within such distance as specified in
column(3) of the table below from the limits of the Municipal Corporations,
Municipalities and Town Panchayats specified in column(2) thereof, a
dwelling house in a site or plot of land measuring 30x40 feet or actual built
up area of the dwelling house whichever is less, may be granted subject to

fulfillment of other conditions specified in this section. ”



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend section 94CC of the Karnataka Land
Revenue Act, 1964 for the regularization of dwelling houses to the extent of 30x40
feet in the areas lying within such distance from the limits of such Municipal
Corporations, Municipalities and Town Panchayats specified in the Table in the

said section.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative measure.

KAGODU TIMMAPPA
Minister for Revenue

S. Murthy
Secretary (I/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA LAND REVENUE ACT, 1964 (KARNATAKA
ACT 12 OF 1964)

XX XX XX

94CC. Grant of Land in case of construction of dwelling
house in occupied land in urban area.-
XX XX XX

(viii) The plinth area of a dwelling house in a site or plot of land not
exceeding 20" x 30" feet or actual built up area of the dwelling house
whichever is less than be regularized.

XX XX XX
TABLE
Sl.No. Places Distance
1. Bruhat Bangalore Mahanagaraplaike under the 18 kms
Karnataka Municipal Corporations Act, 1976
2. The Cities of Belgaum, Gulbarga, Hubli-Dharwad, 10 kms

Mangalore and Mysore respectively under the
provisions of Karnataka Municipal Corporations
Act, 1976

3. All City Municipalities under the Karnataka 5 kms
Municipalities Act, 1964 |
4. Other Municipal Corporations under the 10 kms
Karnataka Municipal Corporations Act, 1976
TMCs and Town Panchayats 3 kms
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